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MESSAGE FROM RAJYA SABHA 

SECRETARY -GENERAL: Sir. 
have to report the following message 
received from the Secretary-General 
of Rajya Sabha:-

"In accordance with the provi-
sions of rule 111 of the Rules of 
Procedure and Conduct Of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Navy 
(Amendment) Bill, 1973, which has 
been passed by the Rajya Sabha at 
its sitting held on the 22nd Nov-
ember, 1973." 

NAVY (AMENDMENT) BILL 

As PASSED llY RAJYA SABHA 

SECRETARY-GENERAL: Sir, I lay 
on the Table of the House the Navy 
(Amendment) Bill, 1973, as passed by 
Rajya Sabha. 

13.05 hrs 

BURN COMPANY AND INDIAN 
STANDARD WAGON COMPANY 
(TAKING OVER OF MANAGE-

MENT) BILL" 

THE MINISTER OF HEAVY 
INDUSTRY AND STEEL AND 

·Published in Gazette ot India 
dated 28-11-73. 

MINES (SHRI T. A. PAl): Sir, I beg 
to move for leave to introduce a Bill 
to provide for the taking over, in the 
public interest, of the management of 
the undertakings of certain companies, 
pending nationalisation of such under-
takings, with a view to ensuring. 
rational and co-ordinated development 
and production of rolling stock, other 
products of iron and steel industry 
and other goods needed b.v such 
industry, and for matters connected 
therewith or incidental thereto. 
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